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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO 1373/2024

IN UHIL MATTER OI:
News item titled ”How sand miners laid road across Yamuna between

Delhi and Ghaziabad” appearing in the Times of India dated 30.11.2024

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 9-
DISTRICT MAGISTRATE (NORTH EAST), GOVT. OF NCT OF
DELLI IN COMPLIANCE TO THE DIRECTIONS OF THIS HON'BLE
TRIBUNAL DATED 30.04.2025 AND 23.07.2025

MOST RESPECFULLY SHOWETH:-

I. Ajay Kumar, S/o Sh. Deonath Prasad, age 48 years, working as Disrict
Magistrate (North East), Govt. of NCT of Delhi, having its office at K-
Block. DC Office Complex, Nand Nagri, Delhi, do hereby solemnly

affirm and declare as under:

That no sand mining permits have been granted in North East
District, Delhi, and no active illegal mining operation has been

detected  during  multiple inspections conducted by revenue

authorities and police personnel.

2 That the oflice of the answering respondent carries out feld
inspections regularly 1o prevent such illegal mining activities. Field
inspections were carried out from time to time. That all references
from DM Ghaziabad were  forwarded to appropriate law

enforcement agencies 1.6 DCP (Central) and DCP(North-East) vide

‘L‘;\ “1« "\L;/C»{" '
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letter dated 17.12.2024 & 16.02,2025 respectively and again as
D.O letter dated 23.05.2025 to DCPs(Central, North-East, Quter-
North) for action and further coordination.Copies of the report of
field inspections dated 17.03.2025 and 2,9.04.2"025 are annexed
hereto as Annexure-A and copy of letters forwarded to law

enforcement agencies are annexed hereto as Annexure-B.

. That the Yamuna floodplain lacks a clearly demarcated inter-state

boundary, therefore, the field officials are unable to conclusively

identify jurisdiction in certain areas.

That communication dated 07.05.2025 have been made to the DM
(Ghaziabad) requesting joint inspection involving O/o DM(North

Delhi).Copy of communication is annexed hereto as Annexure-C.

That local police has been directed to file FIRs wherever prima
facie evidence exists. The District Administration has conducted
inspections to check and regulate environmental violations. Copy
f the directions to local police vide this office letter dated

0.03.2025 is annexed hereto as Annexure-D.

6. That no permission or lease for legal sand mining exists within the

jurisdiction of the North East District, GNCT of Delhi.
Accordingly, any extraction of sand in the Yamuna floodplain

within Delhi is unauthorized and illegal.

That as part of regular monitoring, an inspection on 29.04.2025
was carried out by the revenue officials via boat patrol over the
entire Yamuna stretch in the district. No active sand mining activity

A MAGTEN
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was noticed during this inspection.Copy of the joint inspection

report dated 29.04.2025 i annexed hereto as Annexure-F,

8. That earlier inspection on 17.03.2025 had revealed traces of past
tlegal mining on the bank of the river; and SHO concerned was
directed to lodge an FIR. Copy of the Status Report dated

21.03.2025 is annexed hereto as Annexure-G.

9. That complaints from Ghaziabad Administration dated 04.12.2024
and 20.03.2025 were acknowledged and duly forwarded to Delhi

Police (North East & Central) for preventive enforcement.

10.That additional direction as passed by the Hon’ble Tribunal on
23.07.2025 are being strictly complied with, and necessary
coordination with District Magistrates of Ghaziabad and North
Delhi is ongoing to achieve joint enforcement across jurisdictional

boundaries.

’\{I\(j\]\;{\.'l‘hat all future actions shall continue to be guided by the Hon’ble

A0 % \\

[ribunal’s orders and the statutory mining/environmental

/9 //frameworks to ensure zero tolerance towards illegal extraction or

‘(J—
NS

transport of minor minerals from the Yamuna floodplain.

12.That on 07.05.2025 the answering respondent had reverted back to
the DM Ghaziabad about their previous letters dated 04.12.2024
and 20.03.2025 stating that their letters had been forwarded to the
police authorities and the DM (North) as the area mentioned in
their letters does not fall within the jurisdiction of the answering,

respondent. The same was also explained in (he previous reply
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filed before this Hon'ble Tribunal. Copy of the letter dated

9 H
07.05.2025 is annexed hereto as Annexure-H.

13.That, in reference to the Hon’ble Tribunal’s observation regarding
the non-receipt of follow-up from the District Magistrate (North
East) Delhi on letters sent to DCP (Outer North) and non-response
to the District Magistrate, Ghaziabad, it is respectfully submitted
that while initial administrative communications were duly made to
both DCP (Outer North) and DM, Ghaziabad, the follow-up action
was delayed due to non-receipt of formal action taken reports from
the concerned police department. However, Action taken was
intimated to DM(Ghaziabad) vide this office letter dated
07.05.2025. Copy of the letter dated 07.05.2025 is annexed hereto

as Annexure-H

[4.That, in compliance with the Hon’ble Tribunal’s latest directions,

\ the undersigned has directed to the office of DCP (Outer North),
Delhi Police, requesting an expedited report regarding enforcement
action taken pursuant to earlier letters on illegal sand mining
observations near the Delhi-UP border, specifically in and around
Village Sungarpur, Sonia Vihar and adjoining patches along the
Yamuna.Copy of letter dated 16.07.2025 sent to DCP (Outer North)

seeking the report are annexed hereto as Annexure-1,

15.That, the undersigned has directed the Sub-Divisional Magistrate
(Karawal Nagar) to conduct a follow-up inspection of the affected

stretch from time to time.

K ‘ )111‘ 1 (f -
\ \ .f .
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16.That, the undersigned reassures this Hon’ble Tribunal for regular
communication with the District Magistrate, Ghaziabad assuring
that the district administration will remain vigilant in its
jurisdiction and that further follow-up reports will be shared post

receipt of input from Delhi Police and revenue field staff.

I'7.That the undersigned humbly submits that measures are now being
institutionalized to ensure real-time reporting, joint enforcement
action, and formal demarcation follow-ups, in coordination with

DM (North), Delhi and DM, Ghaziabad.

I8. It is further submitted that the matter has been taken up at the
highest level.The Hon’ble Chief Minister of Delhi has sent a
formal letter dated 07.07.2025 to the Hon’ble Chief Minister of
Uttar Pradesh, specifically requesting for Immediate joint inter-
state boundary demarcation of the Yamuna floodplain to resolve
enforcement ambiguity, development of riverfront or eco-sensitive
zones and deployment of ﬁeld-level coordination between Delhi
and UP District Magistrates.Copy of the said letter dated

07.07.2025 is annexed hereto as Annexure-J.

19.That a D.O. letter dated 15.07.2025 was received from the Hon’ble
Chiel" Minister of Uttar Pradesh addressed to the Hon’ble Chief
Minister of Delhi, highlighting illegal sand mining issues in the
Delhi-Uttar Pradesh border regions, and extending support for
joint inter-state demarcation as a remedial measure.Copy of the

letter dated 15.07.2025 is annexed hereto as Annexure-K.
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20.That the Hon’ble Chief Minister of Delhi has taken cognizance of

the repeated instances and jurisdictional confusion surrounding the
issue of illegal sand mining along the Yamuna River floodplains
bordering Uttar Pradesh and accordingly, a High Level meeting
under the Chairpersonship of the Hon’ble Chief Minister, Delhi
was convened on 01.08.2025.In the said meeting, Inter-state
coordination issues with the State of Uttar Pradesh, Surveillance
and enforcement gaps, jointriver demarcation needs; and Strict
implementation of Hon’ble NGT directions were discussed. Copy
of the notice for the meeting dated 30.07.2025 is annexed hereto as

Annexure-L .

.That the answering respondent issued a D.O. letter dated

13.08.2025 to the District Magistrate (North), Delhi,conveying full
support and availability for inter-district coordination, and formally
requesting DM (North), Delhi to take up the matter with DM
Ghaziabad for further action on inter-state joint demarcation.Copy

of the letter dated 13.08.2025 is annexed hereto as Annexure-M.

[t is further clarified that the core issue raised by the Ghaziabad
Administration pertains to Village Panchayara in Ghaziabad (U.P.)
and Village Sungarpur in North District (Delhi)and does not lie

within the North East District.

That on 13.08.2025, an inter-state coordination meeting was held
through VC involving officers from Delhi and Uttar Pradesh to
address illegal sand mining along the Yamuna banks. Copy of the
notice for the meeting via e-mail dated 12.08.2025 and Minutes of

Meeting dated 18.08.2025 are annexed hereto as Annexure-N.
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24.That Police authorities have also been instructed to keep strict vigil
against any illegal mining activity along the banks of river Yamuna
and take further penal action where prima facie evidence of illegal
extraction is present. Copy of the said directions dated 22.04.2025

is annexed hereto as Annexure-O.

25.That, all preventive, remedial and surveillance actions taken so far
are in alignment with the provisions of the extant laws and
regulations in this regard and the District Administration (North
East), Government of NCT .of Delhi, reaffirms its full commitment
to ensuring compliance with all directions issued by this Hon’ble
Tribunal, including the latest direction requiring the respective

District Magistrates to ensure that no illegal mining takes place in

their jurisdictions.
/_( G V2 T/
\ O\ DEPONENT
o AJAY KU
VERIFICATION : = District Magls:ra(e?::ﬁi{am

Verified at New Delhi on this .... day of August, 2025 that the contents
made in the abovementioned affidavit are true and correct to the best of
my knowledge and from information received by me which I believe to

be true and correct and are also nothing material has been suppressed or

concealed therein.

(D™

DEPONENT
V)= ' AJAY KUMAR
/S, ATT STED District Magistrate (North-East)
\ Sel 1
Ak PUBLIC
NO T (INDIA)

D

v
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Annexure-A East
May please refer to the direction of worthy District Magistrate (North East)

regarding thorough inspection of the River Yamuna in order to prevent and check
illegal sand mining in river Yamuna.

In compliance of aforesaid directions, the undersigned alongwith DPO (North
East) has inspected the area of river Yamuna on 29.04.2025 by Boat started from Zero
Pusta, Sonia Vihar (Near Wazirabad Barrage) and continue up to Panchayara Village,
District Ghaziabad, Uttar Pradesh.

The GPS enabled photographs of different different locations captured from
boat in river Yamuna area may be seen at page 66/C to 33/C.

At the time of inspection, no mining activities, mining equipment or vehicles
were found at any location.

However, at the following locations, traces were visible to indicate that sand
mining activities was undertaken at these locations in past:-

Sr Area of | Captured photographs during | Image form Google Maps
No. | Revenue | Inspection with Coordinates | /Remarks

District | of Sand Mining Activities
(Latitude and Longitude)

Lat 28.797089 Long77.202922

1 Uttar

| Pradesh
(Ghaziab
ad)

2 Both
Side of
Yamuna
(District
Central
& North
East)

3 North
East

P

4 North Lat 28.767036 Long 77.221201
East Emeashuiighls - o
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Please refer 1o reference received on whattsapp which is a ‘X’ link
regarding cOmplaint of illegal sand min

ing in Sonia Vihar area filed by Ms
Kalpana Shrivastay.

In this regard, it is submitted that an inspection was conducted
by the undersigned on 17.03.2025 during inspection the photographs of
the site were taken which are placed in the file. It has been observed that
traces of sand mining in Yamuna River, Sonia Vihar area are visible.

However, no any machinery was found at the site.

It is also submitted that this office ha4 earlier sent a letter

dated 17.12.2024 to DCP (Central) and Dcp (North-East) dated 16.12.2024

to take necessary action to prevent illegal sand mining in Yamuna River.

Submitted for further order.

S‘ \ A‘ \’\ \
Iam
(VINOD KUAMR SiNGH)
EXECUTIVE MAGISTRATE

' (KARAWAL NAGAR)
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NAGAR)
RAWAL
OFFICE OF SUB-DIVISIONAL MAGISTRATI (KA

LT \
GOVERNMIENT OF N.CT.OF “'[I]:LL”I-():; |
F D.C. OFFICE COMPLIX, NAND NAGR Dated:19)n) 1y
/  F.No./SDM/RN;/2024 /|laq. ‘
To
The DCP (Centraul)
: Sansad Marg
X nnexure- B i
Cnought Place, Delhi 01 A T
Sub:-

ards Uttar 'k
_Regarding Yamuna’s flow is being clxregl!f_d.to-—w——w B — ‘,
Pradesh by illegal mining towar (i:,’._,Dclh.l_t

Sir,

Please find enclosed herewith a letter dated 04.12.2024 received

LYY [4 mlnln
from District Magistrate, District Ghaziabad, regarding illegal g
i River Yamuna in Delhi side.

In this regard you are requested to look into this matter and
lake necessary action at the earliest,

Encl : As above.

i
‘.
/ i
/’ \'sg:.?‘{i{:%? A y ’ . /
%&"z? Your’s sincerelv” A
‘i’p

= k‘v

¢ !

‘ \{ &%w,»{, . X o |
O8N :

Nllﬁwyﬁ V N()\B [ <1 /A \]‘ cE |

EXECUTIVE M, AGISTRATE |

‘ o KARAW AG g
Copy for information to ; ( AWAL NAGAR) |

I. The District Magistrate, District (ha “iak

ad,
Magistrate, Rajnagar, Ghaziahad-201(

up Office of the District
V(U
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OFFICE OF SUB-DIVISIONAL MAGISTRATE (KARAWAL
GOVERNMENT Of N.C.T. OF DLf‘Lm 93
D.C. OFFICE COMPLEX, NAND 3"ffff‘_§.’l)_——mﬂi"—'ﬁgt—e?i'_l— AP
F. No./SDM/KN/2024/j0q,, ’ "

AR) h

|

To
The DCP (North-East) '
DCP Office Complex
Seelampur, Delhi 53

. |
Sub:- Regarding Yamuna’s flow is being direvted towards Uttar z
Pradesh by illegal mining towards Delhi, ‘

.
Sir,

Please find enclosed herewith a letter dated 04.12.2024 received
‘from District Magistrate, District Ghaziabad, regarding illegal mining
in River Yamuna in Delhi side.

In this regard you are rcequesied Lo ook into this
take necessary action at the earliest.

matter and

5 Encl : As above.
/':\‘;\:’/“ A_}/\
{ (‘,( lx\‘]&\?
‘ Your’s sinde ly |
WA s&‘iﬁg " '
RN
R
| \/INOD U MAR S\[N I
XL Ul[ IVE NIAPISTRA TE .
Copy for information o : ( \ARA“,AL NAGAR) |
. The District Magistrate, Disirict (i, Ziabe \d :
= O
Magistrate, Rajnagar, Ghaziabad-201 COj i N ffice of the Distriet



Govt, of National Capital Territory of Delh 1 3

o ciftre Btedew, 7= T ﬁ'c'vﬂ_%ég;%s
'C. Office Complex, Nand Nagri, Delhi-11

Ph.r. W : 011—22122732, 221 29666
.mail : dcne@nic.in

Qoo Vodaoun
A letter no. 321/@0 31'«'3’0—?11‘%0/24-25 dated 20.03.2025 was received from

DM(Ghaziabad) regarding issues of sand mining in Yamuna Flood plains and Yamuna flow
being diverted towards Uttar Pradesh by illegal mining towards Delhi(Copy enclosed).

Aforesaid letter was forwarded to your office vide letter of even number dated
22.04.2025 by SDM (Karawal Nagar) with the request to deploy police personnel for 24 hour
patrolling duty to stop illegal sand lifting in the area. ATR was also requested in the matter
(Copy enclosed). Subsequently ATR in the matter was requested vide letter of even number
dated 07.05.2025 issued by SDM(Karawal Nagar)(Copy enclosed) but no response has been
received till date. :

While hearihg this matter in OA No. 1373/2024 on 30.04.2025, Hon’ble NGT was
displeased with the progress in the case. Now the next date of hearing is 23.07.2025. Copy of
proceedings dated 30.04.2025 is enclosed for your reference.

It is once again requested to provide ATR in the matter urgently so that Hon’ble NGT
may be apprised of the matter before the next date of hearing.

Regards’ YM /\)»(\/-\

4

-

(Ajay Kumar)

Sh. Nidhin Valsan el
The DCP (Outer North)

Guru Harkishan Marg,

Maulana Azad Society,

Pushpanjali Enclave, Pitampura

Delhi-110034
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A letter no. 102/@TfAT ﬁO-WﬁfO/M-ZS dated 04.12.2024 was received from

DM(Ghaziabad) regarding issues of sand mining in Yamuna Flood plains and Yamuna flow
being diverted towards Uttar Pradesh by illegal mining towards Delhi(Copy enclosed).

Aforesaid letter was forwarded to your office vide letter of even number dated
17.12.2024 by Executive Magistrate (Karawal Nagar) for necessary action (Copy enclosed).
Subsequently ATR in the matter was requested vide letter of even number dated 07.05.2025
issued by SDM (Karawal Nagar)(Copy enclosed) but no response has been received till date.

While hearing this matter in OA No. 1373/2024 on 30.04.2025, Hon’ble NGT was

displeased with the progress in the case. Now the next date of hearing is 23.07.2028. Copy of
proceedings dated 30.04.2025 is enclosed for your reference.

It is once again requested to provide ATR in the matter urgently so that Hon’ble NGT
may be apprised of the matter before the next date of hearing.

Regards ,

0.0. No.:£:No.. D”\KN] 2“’4 Ea

-----------

Trosbady

Ajay Kumar)
Sh. M. Harshavardhan
DCP (Central) 57

Daryaganj (/e
Delhi-110002

—
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Office of District Magistrate (North-East)
DC Of Govt. of NCT of Delh
fice Complex, Nand Nagri, Delhi- 110093

F. No./SDM - e
/ /KN /2025/7'65 Dated:o‘-}/ o?ﬁ/ozb”‘
To

The DM(Ghaziabad)

DAE Cozonce. Annexure- C
Raj Nagar, Ghaziabad,

Uttar Pradesh 201002

Sub: Regarding issues of sand mining in Yamuna Flood plains/ Regarding Yamuna
ﬂ°“{ being diverted towards Uttar Pradesh by illegal miniog towards Delhi.

.
{
S AN,

/7
Please refer to your letter No.102 /@t 3T§O-mﬁf0/24—25 dated
04.12.2024 and letter no. 321/@0/0-M0/2024-2025 dated 20.03.2025.

In this regard, it is to inform you that aforesaid letier dated
04.12.2024 was forwarded to the DCP (Central) vide letter No.
SDM/KN/2024/1107 dated 17.12.2024 and to DCP( North East). vide letter
No. SDM/KN/2024/1096 dated 16.12.2024 for appropriate action as area
of mining towards Delhi was not specified in your =foresaid letter.

Further the letter dated 20.03.2025 referred to above was sent to
DCP (Outer North) for appropriate action with a ;;opy endorsed to yours_elf
(copy enclosed) as area of mining was specified as village Sungarpur which
falls within the jurisdiction of DCP (Outer North) and DM (North).

It is also pertinent to mention here that a tccm was deputed to inspect
Yamuna banks of North East district through boat. No mining activity was
noticed under the jurisdiction of NE district. Copies of photographs with
geo-coordinates as enclosed for ready reference.

It is suggested that the matter may be taken up with District
Magistrate, North Delhi, for joint inspection or any other appropriate step to
stop illegal sand mining, if any.

DISTRICT MAGISTRATE
DIST! CT NORTH EAST DELHI

» AJAY KUMAR

‘rict Magistrate (North-East)
Govt. of NCT of Delhi
loek,D.C. Office Complex,

and Nagri, Dethl-110093

(AJAY KUMAR)

16

-
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722 MOST URGENT 17
r"ﬂ HON’BLE LG SECTT. REFRENCE

ol

OFFICE OF SUB-DIVISIONAL MAGISTRATE (KARAWAL NAGAR)
GOVERNMENT OF N.C.T. OF DELHI
D.C. OFFICE COMPLEX, NAND NAGRI, DELHI-93
F. No./SDM/KN 12025/ [62— |64 ' Dated: 2®[62|20>-¢"
To

Annexure-D
The SHO
PS Sonia Vihar

Distt North East
Delhi

Sub: Complaint regarding illegal sand mining in Yamuna River, Delhi.

Please find enclosed a complaint received on X’ link regarding illegal sand mining in
Sonia Vihar area filed by Ms Kalpna Srivastav.

In this regard, an inspection was conducted by the Executive Magistrate (Karawal Nagar)

on 17.03.2025 and during the inspection of the site it has been observed that traces of sand mining
in Yamuna River, Sonia Vihar are visible.

This office had earlier sent letters dated 17.12.2024 to DCP (Central) and DCP (North-
East) dated 16.12.2024 to take necessary action to prevent i

llegal sand mining in Yamuna river.
Copy of these letters are enclosed herewith. This is a clear case of illegal sand mining in River

Yamuna which is also degrading/damaging environment of Yamuna River.

In view of the above, it is requested to look into this matter and lodge FIR at the earliest.
‘Action taken report may be sent to this office at the earliest.

This issues with the prior approval of District Magistrate (North-East).

Encl: As above:

(AMOD BARTHWAL)

SDM(KARAWAL NAGAR)
Copy for information:
~ 1. PAto DM(NE)

2. Reader to DCP(NE)
o P
P\
( (AMOD BARTHWAL)

SDM(KARAWAL NAGAR)
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" : t
re _May please refer to the 3623 of worthy District Magistrate (Norzih cl]i:::lz 1 8
garding thorough inspection of the River Yamuna in order to prevent an

illegal sand mining in river Yamuna. Annexure- F

e undersigned alongwith pPO (North

29.04.2025 by Boat started from Zero
to Panchayara Village,

E In compliance of aforesaid directions, th
ast) has inspected the area of river Yamuna on
Pl.lSta.’ Sonia Vihar (Near Wazirabad Barrage) and continue up
District Ghaziabad, Uttar Pradesh.

. The GPS enabled photographs of different different locations captured from
boat in river Yamuna area may be seen at page 66/ C to 33/C.

At the time of inspection, no mining activities, mining equipment or vehicles
were found at any location.

However, at the following locations, traces were visible to indicate that sand

mining activities was undertaken at these locations in past:-

Image form Google Map

Sr Area of | Captured photographs during
/Remarks

No. | Revenue | Inspection with Coordinates
District | of Sand Mining Activities
(Latitude and Lon: itude

1 Uttar Lat 28.797089 Long77.202922
Pradesh
(Ghaziab N
ad)

2 Both _ ’
Side of o B
Yamuna
(District
Central
& North
East)

3 North
East

4 North
East

CUCENTRAL



Annexure- F


Cord — e pric fasc . Y // Vo
E Central | Lat 28.766327 Long 77. 22857 324" T ‘1!9 .
6 North
7 North
8 North
Scan QR Code to see all Co-ordinates of Sand Mining
Activities on Map

In respect of the issue which is under consideration of Hon’ble NGT vide
O.A. No 1373/2024 on the News item titled “ How sand miners laid road across
Yamuna between Delhi and Ghaziabad?”, it is submitted that a < Kacha Road’ has-+
observed at location (Latitude 28.797089 and Longitude 77.202922) Near village
Panchayara, District Ghaziabad, Uttar Pradesh. GPS enabled photograph of the land
may be seen at Sr No. 1 above.

Submitted for further direction please.

M
W\'( o G ol <t
[s 4182
Executive Magistrate (Karawal Nagar) M
. v

\ Yy H = Oay /;
L

:f gt VA = / '.‘_ 7
N _ A | - ) o . ] . ) : >
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WEANY oy
OFFICE OF SUB-DIVISIONAL MAGISTRATE (KARAWAL NAGAR)
GOVERNMENT O N.C.T, OF DELHI
D.C. OFFICE COMPLEX, NAND NAGRI, DELHI-93
F. No_/SDM/KN /2025“//*:}_-7~ Em__——— Dated: 1’/03)‘1-0;5"

i

/

STATUS REPORT

~Sub: Status report regarding illegal sand mining in Delhi Area.

A complaint received on *X" link regarding illegal sand mining in Sonia Vihar area filed

by Ms Kalpna Srivastav.
cutive Magistrate (Karawal

In this regard, an inspection was conducted by the Exe
s been observed that traces

Nagar) on 17.03.2025 and during the inspection of the site it ha
of sand mining in Yamuna River, Sonia Vihar are visible.

This office had earlier sent letters dated 17.12.2024 to DCP (Central) arfd. DC'P
(North-East) dated 16.12.2024 to take necessary action to prevent illegal sand mming m

Yamuna river.

A letter No. F.No. SDM/KN/2025/ 162-'164 dated 20.03.2025 is also sent to SHO

Karawal Nagar to Lodge the FIR the above matter.
b

(AMOD BARTHWAL)

\‘. ‘ \ SDM KARAWAL NAGAR
N gt
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I : Office of District Magistrate (N0 (h-Enst)
‘ Govi, o NCT of Delbi

: N 093 -
! DC Office Complex, Nand Ny, Dethis jlopated: 0 F|05]2025

’ F. No./SDM/KN /2025/94 ¢
To

The DM(Ghaziabad)

} DM Compound,

! Raj Nagar, Ghaziabad,
Uttar Pradcsh 201002

rding Yamuna
Sub: Regarding issucs of sand mining in Yamuna Flood plains/ Rega &

flow being diverted towards Uttar Pradesh by illegal mining towards Delhi.
C A
h—’b V}

Please refer to your letter No.l02/@iRsr srgo-mfi0/24-25 dated
04.12.2024 and letter no. 321/@0/2rq0-TTRr0,/2024-2025 dated 20.03.2025. ,,

In this regard, it is to inform you that aforesaid letter dated _
04.12.2024 was forwarded to the DCP (Central) vide letter No. T TT——
SDM/KN/2024 /1107 dated 17.12.2024 and to DCP( North East) vide letter
No. SDM/KN/2024/1096 dated 16.12.2024 for appropriate action as area
of mining towards Delhi was not specified in your aforesaid letter.

Further the letter dated 20.03.2025 referrcd to above was sent to
DCP (Outer North) for appropriate action with a copy endorsed to yourself
(copy enclosed) as area of mining was spccified as village Sungarpur which
f2lls within the jurisdiction of DCP (Outer North) and DM (North),

It is also pertinent to mention here that a tea
Yamuna banks of North East district through boa
noticed under the jurisdiction of NE district, Co
geo-coordinates as enclosed for ready reference.

m was deputed to inspect
L: No mining activity was
pies of Photographs with

It is suggested that the matter may be |
P , ‘ ~alcen L‘ \V‘ Y IS
Maglf?‘tratc, North Delhi, for joint inspection or any othep a pr Ith District
stop illegel sand mining, if any, PRropriate step to

10ekD,C. oy
iy D.C. Co C
*14 Nagrl, Deipy.yy (%;ggx.

& s, :
Nhed With OKEN Scanner
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Sy Annexure- |
b N g wwerh @7, f
! ' {F]T ijjl"cﬁ'? Lfﬁ?"tﬂﬁ' ) ;ﬂ;ﬂ: g;;:ﬁ onal m, _
> draEr, ANGY HIEET A s192] A
JUmar D.C. Office Complex. . Phi-11669. E
DISTRICT MAG!ISTRATE Ph./grwm: 011-22 s
(Narth -East. Dehi) Fe~mail ¢ denett nic.in
S ———— T - S —— - .- ' lfD"’ k a' T
N TiNBas) Y ST
oute: 16,107 202.57
TR VAV S
’ 1/KN/2025/876 dated 23.05.2025 vide

r to this office letter No. F.No./Sdr
on a matter of impo
has resulted in the diversion
ated 20.03.2025 was received from

Please refe
which it was bring to your attenti
the Yamuna Flood Plains, which
Uttar Pradesh. A letter No. 321/E0 3e0-aMTE0/24-25 d

the DM (Ghaziabad) highlighting this critical issue (Annexure-‘A’).

rtance regarding illegal sand mining in
of the Yamuna flow towards

Aforesaid letter ven number dated

22.04.2025 by SDM (Karawal Nagar) with the request to deploy police personnel for 24 hour
patrolling duty to stop illegal sand lifting in the area. ATR was also requested in the matter
(Annexure-‘B’). Subsequently ATR in the matter was requested vide letter of even number
“dated 07.03.2025 issued by SDM(Karawal Nagar)(Annexure-‘C’) but no response has been

received till date.

was forwarded to your office vide letter of e

While hearing this matter in OA No. 1373/2024 on 30.04.2025, Hon’ble NGT was
displeased with the progress in the case. Now the next date of hearing is 23.07.2024. Copy of

proceedings dated 30.04.2025 is enclosed for your reference.

It is once again requested to provide ATR in the matter urgently so that Hon’ble NGT

may be apprised of the matter before the next date of hearing.

Ny}
¢ g ST .
{ \4—/ LS -7,1\/‘,'{,\1

J% “7/ C »

7 A A pam T
[

i i ,

() w ,
/C (Aja K{unar)

AJAY KUMAR
Sh. Nidhin Valsan, D‘smg xag‘fsgg‘? (i;kgﬂ?‘fm)
The DCP (Outer North) K=Blogk,b?c. Ofﬁc% oée::i X,
Guru Harkishan Marg, Nand Nagri, Dethi-1 =0
Maulana Azad Society,
Pushpanjali Enclave, Pitampura
Delhi-110034

Regards
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OFFICE OF THE CHIEF MINISTER
GOV OF NCT OF DELHT

3 LEVEL, DELHI SECRETARIAT,

IPESTATE, NEW DELHI - 110002

. Dated: 7o Jo) Jrva—
No. CMO/DS/2025.00 172 b7 Dated: 7 % =

MEETING NOTICI;

A meeting under the Chairpersonship of Honble Chicl Minister, Delhi is scl1c6“3‘lr§dl to br
held on 1™ of August. 2025, Friday at 12:00 PN in the CM's Conterence [{()f)rr1 ut‘ e
Delhi Secretariat. 1.P. [state. New If.)elhi to discuss the issues related to Hlegal Sand Mining in
Yamuna Flood Plains

. . . . T - scheduled date
Itis requested 1o kindly make it convenient o attend the meeting on the sc o
. . ’ < % . wfiares tlyes ‘Neg > ate at
and time & provide COPY of the presentation in advance betore the schedule

secretary.tocmradelhi. gov.in. 1,{
192
0\0“;‘\
(Rajesh Shankar)
OSD to CM

I. The Secretary (Rey enue )-cum-Divisional Commissioner, GNC| ol Delhi,
2. The Sceretarv-cum-c ommissioner (Transport), GNCT of Delhi.

3. District Magistrate (North). Revenue Department, GNCT of Delhi.

4. District Mugistrate (North-Last). Revenue Department, GNC T of Delhi.

5. Joint Connnissioner of Police (F stem Ruanger, Delhi Police,

0. Additional Commisaioner of 0] ce vorther Runges Delhi Police.
7. Deputy Commissioner of P ice cOnier). Delhi PPolice
8. I)cpul_\ Commissioner of Police | Seorth-1 o, Delhi Police.

Copy for kind information and with request to attend the meeting: -
g:

I The Secretary to Chiet Minister, Delly Necretariat, Delhi,
2 [ he Stalt Otficer to Chiet \>-"v)l'}‘»’j' lor

OO O ot Chier
[)«;HH

Seeretary . GNCT of
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Ajay KRumey

DISTRICY MAG!STR/\’H:J

(North-Eoat, Dethi)

Please i
from Hon
Minister of De]

Uttar Pradesh and De]

DPO(North-East)
District. No minin

The issues raise

Village Panchayara
and Village Sungarpyr

nd enclosed
'ble Chief Ministe
hi regarding

d by Ghaziq
which fallg
which falls’y

efore fequested 1o

. 26

. Xrﬂml Capitel Territory of Delhj ‘J
soVve, OF [Nasit g | . 3
(ﬂlozﬂ i ex, Nﬁég ml nqﬁ,‘i
D.C. Office Comp |

P SIS © 011-22122752, 22129885

Ph. P02

E-mail ; dene@nic.in {

|

TR T e
D.0. Mo.: }.ZNQu/.ﬁQ,ZZZ..’Y.!Y/.f;?.?,S/

----------------------

herewith po letter dated 15.07.2025 received
r of Uttar p

issues of i|
hi including

radesh addressed to Hon’ble Chief
cgal sand mining in border areas of
Joint inter-state demarcation.

°T no Incident of illegal sand ,
Hict North-East, op 29.04.2025 inspection !
on boat by lehsildar(Karawal Nagar) ang

are Mmainly between
under Digep

ict Ghaziabad, Uttar Pradesh
orth District, Delhj,

Matter of Ulegal sang
nter state demarcation With DM(Ghaziab d. I am
available for assistance whenevep p quired,

Regards
y \ i
: N : —
(Ajay Kumay,) |
To |
a
Districr Magistra!_e, Nortl i
DM Nortp Office Complex,
GT Karng) Roa

d, Alipur,
Delhi, ,



239 ARNEXORE 1 o7

f illegal sand mining along the bank
e 3 p i“UP Intor : ’ , ) ) ddress the concern of illeg n
’ 231 Pm Delhi-UP Inter State co-ordination meeting on 13.08.2025 at 04.00 I°M to a

" address the
Delhi-UP Inter State co-ordination meeting on 13.08.2025 at 04:00 PM to
concern of illegal sand mining along the banks of Yamuna river.

< r‘nmesoﬁicerg?"b’(..v}.qn;aii com

Tue, 12 Aug 2025 17

To "dcne"<dcne@mc.in>("ucnonh“wcnarm@n‘c m>,"dngn"’fﬂmgbt,):S‘%gC"n>’ dmbag
<dmbag@nic.m>,“spbpt-up"<spopt-Lp@nc,n>x“dcp—pomowa-9 o o m .
polnoida.gb@up.gov.ln>,"dcp-polgnr.ocoa.gb“<de-poignrlg)!d&}-gb@up'go,,\gg" -}-:r(;?.nze"
<dcp.ne@delhipolice.gov.in>,"dcp.north“<dcp.north@delhxpollce-QOV-'”v P g
<dcp-rural.gz@up.gov.in>

Respected Ma'am/sir,
This mail is w.r.t meeling scheduled on 13.08.2025 4t 04 OOPM through VC of which link is

below:
h_ttps://usOSweb.,zp_on'l.us/i@kung_ Vedl?muid=89440h03-598¢-4 9e8-872e-e8c8457ab8f4
8

Meeting ID: 899 3225 041
Passcode: 123456

PFA

Regards

1 Attachment(s)

Delhi-up Meeting Letler.paf

1020.6 KB
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Joint Inter-State Task Force @1 a@st 7 3134 @ayss sy FIAIATEY AT 77T



736

SCW) /1872025 MINES-GHA

4 aﬁa’rw&er‘ra?afm‘rma‘;mzruﬁar?{é‘r&T:mhraumwwﬂ%ﬂm?ﬁ frafe
ﬂéaa?mg\af%mam,

Foranfaamr. i #etes zar Joint Inter-State Demarcation & HEY
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eq fadfer fanar orary

sTAard). waed aFafad Hiderd

§36 Gg YUegdie gHT §3|

sigdfareniaa (a0 0)
ATSUTEIS |

4 H0- 692 WOHA0-IMTH 2526 fdefleh:  18/08/2025

HI AEY Aida. HEI#A, 36 TG e AMUA. TWeT3 & AeY AT U |
wia. sdeq va WS IHegeimer. 367 9220 2AHT F e e 9y
HTYFA, AIS HUSH, ATS ol AT ledy uigr

4. ferdere. sidca va wiAss fAcemad. 3000, a@as &1 wey AT 9|
. AT G E &l FaAr 0 Heqdroars g

12

Digitally signed by

SAURABH BHATT

Date: 18-08-2025
WG R0 o)

anfSrgrarz |
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- OFFICE OF SUB-DIVISIONAL MAGISTRATE (KARAWAL NAGAR)

GOVERNMENT OF N.C.T. OF DELHI
D.C. OFFICE COMPLEX, NAND NAGRI, DELHI-93

F. No./SDM/KN /2025/ 2.5 — 3 ¢ 9

Dated: ’)_'l/oq) 2003

To
The DCP (Outer North)
Guru Harkishan Marg, Annexure-O
Maulana Azad Society,
Pushpanjali Enclave, Pitampura

Delhi- 110034
_S,u_b,LR‘egarding issues of sand mining in Yamuna Flood plains

Sir,
Please find enclosed herewith a letter dated 20.03.2025 from the District

Magistrate (Ghaziabad) on the subject cited above.
In this regard, it is requested to direct the concerned police authorities to

take necessary action regarding illegal sand lifting in River Yamuna. Further
may have request to deploy police personnel for 24-hour patrolling duty in the

dfox’cmcntioncd areca to stop illegal sand lifting from the above site. ATR may be

intimated to DM(Ghaziabad) also.

This may be treated as most urgent.

Encl: As above.

! <5 (AMOD BARTHWAL)
~~“SDM KARAWAL NAGAR

Copy forwarded for information and necessary action:-
1. District Magistrate, District Ghaziabad Raj Nagar Ghaziabad, Uttar

Pradesh 201002.
PA to DM(North District, Delhi), DM North Office complex, G.T. Karnal

Road, Alipur , Delhi.
PA to DM (North East), DC Office Complex Nand Nagri Delhi-110093.

Reader to DCP(North East), Seelampur GT Road Delhi-1 10032.

ACP Alipur, Delhi 110036

AE, 1&FC Deptt. _ W
(AMOD BARTHWAL)
SDM KARAWAL NAGAR
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